I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON
CRIM NAL APPEAL NO 1213 OF 2002
Dhannu @ Dhanna & Ors. ... Appel l ant (s)
Ver sus
St ate of Madhya Pradesh ... Respondent ( s)

O R D E R

Heard | earned counsel for the parties.

The appellants along with accused Alam @ Dabbu were
convicted by the Trial Court wunder Section 302 read wth
Section 34 of the Indian Penal Code, 1860 and sentenced to
undergo inprisonnent for life. On appeal being preferred,
the H gh Court confirmed their conviction. After the
passi ng of the inpugned order, accused Alam @ Dabbu di ed; as
such, the present appeal by special |eave has been filed by
the remaining three accused persons.

Havi ng heard | earned counsel appearing on behal f of
the parties and perused the records, we are of the view that
the Trial Court was well as the Hi gh Could have convicted
t he appel l ants upon threadbare di scussion of evidence and we
do not find any infirmty therein; as such, it 1is not
possible to interfere wth the inpugned orders.

The appeal, accordingly, fails and the sane is
di sm ssed.
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Bail bonds of the appellants, who are on bail, are

cancelled and they are directed to be taken into custody

forthwith to serve out the remai ning period of sentence.

[ HARJI T SI NGH BEDI ]
New Del hi,
August 12, 2009.



